" 'CENTRAL ADMINISTRATIVE TRIBUNAL
~ BANGALORE BENCH :
\’ B B B R IR N RS
1' Commercial Complex (BDA)
i Indiranagar
\- Bangalore - 560 038
1 ‘Dated + 22 DEC1988
b ' S :
\. .REVIEY  APPLICATION NO, 94 L /88
- -IN APPLICATION NO, 984/88(Fy - N ~
WP, nO, - ' /

. ﬁgpliéantfs)‘ _ Respondent(s)

Shri G, V. Bhaf Vs The Chairman, Central Board of Customs & Central

*" o . Exciae, Dslhi & 2 Drs

To .

1. Shri G.V. Bhat

Upper Division Clerk

Office of tha Assistant Collector_
of Central Excise

Divisional Office

Mandi Mohalla

Mysors = 570 021

NS -

-

a2
&>

Subjéct ¢ SENDING COPIES OF GRDER PASSED BY THE BENCH

Please find enclosed herewith the dopy of moeammm
" passed by thlS Tribunal in the above saldlgpp&gcatlon(s) on 77'12'38

S ‘ll}ﬁ\’/, g~»:
22 o

v , . (J)c.- . BRRNKXXHEEXSKNARX
| Encl 3-As above : ‘ 4 (3UDICIAL) -

A




TR

B.V.Bhat’

In the central Administratlvo
'I‘ribunal ‘Bangalore Beneh.

Bangalore :
s v/- . The. cm.um catc. Oelhi & 2 Ors
" . v 0.94 of 1988

Order Shest (contd) e

Date |

Offics Notes i

R o "Ordg}é‘of Teibunsl _.

L

| '(KSPZ\"'/(PS')M(',A) D
PECHBER. 7 1988. R S
SrJ. G V. Bhat, épplicaé_t.-:iﬁ_.’ the

case 1s'1n person.

has sought ~ for review -of.’ ‘an  order
M{:&ade'_ by this- Tribunal rejecting his
- Application No.984 of 1988 as beyond

“its jurisdiction. In "making this

the apphcant -has sought’ for condonmg
he said delay“ e have perused -the

?appliéétipn - I.A.'No.I. Ve are satls—

constitute suffz.czent ground to condone
jle delay. Ve, t_'.herefore,' condoné

“the ' delay.

' have heard _the applicant on’ merits.

. the original application relates to

’ the "edverse entry made in the confi-
’ dential roll »Aof the applicant ~for
the year 1977 and all‘ the orders made
against hiri had been mnade prlor to

1-11- 1982 On that view,we have

In this application, ,the applicant’

application for 'review also there

)is a de}.-a‘y E'of' 57 - days.” In _I,A.f\‘p.I S

)\fled that the facts and c1rcumstances

stated by the appllcant in I. Al‘\o 1.

After corfdoning the delay,we’

We find that the subject matter of
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Commercial Complex (BDA)
Indlranagar
Bangalore ~ 560 038

Dated :2‘] DEC1988 .

" CONTEMPT .

PETITION(CRININABY 1eatron o | | o
“IN REVIEW APPLICATION NO. 92 oy - _ /88
WePo wo, - : a2
_Qpliéant(s) Respondent (s)
Union of India ‘(Chairman, CBEC, Delhi) u/s Shri G.V, Bhat
To & 2 Ors ‘ :
" . L _ 4, Shri M.S. Padmarajaiah
1. The Chairmen . ~ Central Govt. Stng Counsel
. -Central Board of Customs & ‘ High Court Building
Central Excise , : : Bag alore - 560 001 ot
Central Revenus Building L N 'S , —_
Indraprestha Estate : . . 5. Shri G: V. Bhat :
Dalhi o o '+ Upper Division Clerk
' . , , : O0ffice of the Rssistant Collector
2. The Secretary - of Central Excise

Central Board of Customs & | Divisional Office
Central Excise . _
. : fMandi Mohalla .
Central Revenus Building Mysore - 5§70 021 . -~
"~ Indraprastha Estate ' L Y _ S ;
Gelhi - o ‘ ' g : : o~

3, The Collector of Csntral Excise

' . ‘Central Resvenus Building A _ . .

' Qusens Road _ : . - : oo
8angaleors - 560 001 ' Co. : - :

Subject s SENDING CUpIES OF URDER PASSED BY THE BENCH
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fur I‘B.Jalah Respondent/Acc sed v 1s in _.
ay | 3 :
) .On the suo motu contémpt proc‘eed—*: )
'..mgs 1n1tlated by ‘this. Trlbunal ‘the .
'respondent/accused very rlghtiy realis- .
1r\g the m.stalfe comltted by hizm has
tendered a wrltten apolcgy‘. He has
g]}pgar‘ed in person 'tol‘-’dé'y and reg’ret's‘ "
‘Lfor his 'ihdiécféek ’éﬁéion and tenders

i unqualif‘ii::ed

v

apology = for writi_x{g the
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